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af SIss cis fea a THT z.   
  

  

RAIA WATT 

  

  

wae 592 | are, quan, feria 16 Aaa 2022—arfde 25, Wer 1944 
  

  

afta ax faa 

TAI, Acay Aes, ATT 

We, feats 16 AIPA 2022 

Se H. Wh WU 3-01-2022-1-4it (67). Heme de arfaFrars, 2002 (Ate 20 7 2002) ai aR 3 at 

SUaRI (4) SRI yea Vera sr ard F ond eu ae ga fae wl sfeeqaa w. Wh--3-01-2022-1-aa (13), ATA, 

fess 4 Tread 2022 % aa, TI WER, Ween, AA Swe ao Hem (2) F secifiad auteita wafer gra 

saga, afotera ae gro ufte onde & fees, saa afefran ot one 46 & stele cited a sey EM act attr WTO 

a fet at uff ar svn ae fae aie (3) 8 as faftide oat @, ae soars sah ada Sate 

& afated e:— 

  

  

aneit 

Aw. aM, Ue Ud ada Tee aa 

(1) (2) (3) 

1 atadt Tt SSSI, oR ages, afufrr ae, Wen, sR gah aRe-2 

2 st fini Gen, saad, afer ae, qerey, sat sek F4r1-3 

3 st Titra drare, soreR, afinfeacr ax, Fees, sak zeh dum-1 wa see AHMT-2 

4 st arreu firs, Saeed, ofr ax, Heres, edz are Raa . 

5 st 7. Ua. 8s, soa, afnfere ae, arate, sa, rarer Waa 

after at, neque, dae (dal Foe SMT, Tarferay). 

6 fi an. &. 3A, saad, aie ae, Tene, sz waren oa 
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1184 qeages uses, feat 16 Aa 2022 
  

tia, ae fe art sfeafas afta! gro ea arr wifta sree & faeg cifad sera aqua eM aici feet arta 

wel frekiat vet fora STENT. 

Weave HF US AS aa STRUM, 

am. Wh. sitaraa, svatad. 

roe, fei 16 Far 2022 

WH. Wh U 3-01-2022-1-Wa.— ua Sa sq 348 GS (3) & sae 4H, ga aa at Sha 

WU WH U 3-01-2022-1-ahe (67), Tea 16 ATR 2022 HT sist srqare Tease WaT A WASNT Weer feat 

wm &. 

TATE H UTE SH AT FAA SICaMIGAR, 
am. Ut. sfareta, stata. 

Bhopal, the 16" November 2022 

Order No. F-A-3-01-2022-1-V(67).—In exercise of the powers conferred by sub-section (4) of Section 3 of 

the Madhya Pradesh VAT Act, 2002 (20 of 2002) and in accordance with Notification No. F-A-3-01-2022-1-V(13), 

Bhopal, dated 4" February, 2022 of this department, the State Government, hereby, specify the areas in 

Column (3) of the Appellate Authority mentioned in Column (2) of the Table below to exercise the powers to 

dispose off the Appeal cases pending or arising Under Section 46 of the said act against orders passed by Deputy 

Commissioner, Commercial Tax. This responsibility shall be in addition to their present responsibilities:— 

  

  

TABLE 

S. No. Name, Designation and Present Posting Area 

(1) (2) (3) 

| Mrs. Tanvi Hooda, Additional Commissioner, Commercial Tax, Zone Indore-02 

Head Quarter, Indore. 

2 Shri Mirra Kumhar, Deputy Commissioner, Commercial Tax, Indore Division-3 

Head Quarter, Indore, 

3 Shri Gopal Porwal, Deputy Commissioner, Commercial Tax, Indore Division-1 and 

Head Quarter, Indore, Indore Division-2. 

4 Shri Narayan Mishra, Deputy Commissioner, Commercial Tax, Zone Bhopal 

Head Quarter, Indore. 

5 Shri U. S. Bais, Deputy Commissioner, Commercial Tax, Zone Gwalior 

Office of the Commissioner Commercial Tax, Madhya Pradesh, 

Indore (Anti Evasion Bureau Gwalior). 

6 Shri R. K. Sharma, Deputy Commissioner, Commercial Tax. Zone Jabalpur 

Head Quarter, Indore. 
  

Provided that the officers mentioned above will not dispose off any appeal pending or arising against any 

orders passed by themselves. 

By order and in the name of the Governor of Madhya Pradesh, 
R. P. SHRIVASTAVA. Dy. Secy. 

  

Pere, UA Yeo den ora AnH, eaveR gre TETHS HArT OAS, TGA Alea ae Wehifera— 2022


